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 RESTRICTIVE  TWADE  PRACTICES  1963 AND  ANNUAL  REPORT  OF  CENTRAL  VAEF

 COUNCIL  FOR  1979-+Ho
 THE  कहर  जाए  o  LAW-  JUSTICE,

 20  COMPANY  AFFAIRS  (SHR!  ह.

 ul
 SHANKAR)  :  1  beg  to  lay  on  the

 -

 {t)  Acopy  each  of  the  following  Notifica-
 tions  [Hindi  and  Englieh  versions)  under
 subsection  (5)  of  section  67  ०  the  Mono-
 polies  and  Restrictive  ade  Practices
 Act,  रिपन

 (i)  G.S.R.  1289  published  in  Gazette
 of  India  dated  the  प्रत 11  December,
 २0  containing  Corrigendum  ta
 Notification  No.  G.S.K.  नजरबन्दी)  dated
 the  25th  July,  1900.

 (ii)  The  Monopolies  anc  Restric-
 tive  Trade  Practices  Commission  (Re-
 eruitment  of  Members  and  Staff)
 Third  Amendment  Rules,  100.  pub- lished  in  Notification  No.  G.S.R.  3 i

 जरा
 of  India  dated  grd  January, 11"

 [Placed  in  Library.  See  ae  [1-1  फणी]

 (2)  4  copy  of  the  Annual  Report
 {Hindi  and  English  versions)  of  the  Central
 ह... ल  Council  for  the  year  1979-80  along
 with  Audited  Accounts.

 [Placed  in  Library  ”  a०  1:11 फ्सण/छि1 |

 az-05  bre.

 MATTERS  UNDER  RULE  377

 (i)  AwaLoamavtion  oF  CHITTARANJAN
 NationAL  एसपी  RearaRcH  Centre
 ano  CarrrananjaAs  Gancer  Hosprrau,
 ध 1

 9.  SARADISH  ROY  (BOLFUR)
 Sir,  a  propesal  for  the  merger  of
 Chittaranjan  National  Cancer  Research
 Geutre  and  Chittaranjan  Cancer  Hospital,
 Calcutta  with  a  view  to  setup  a  Regional
 Cancer  Centre  for  Eastern  Indi,  has

 been  accepted  क  principle  long  before
 but  not  implemented  अ  -  Several
 meetings  were  held  between  the  Static
 Governmet  of  West  Bengal  and  Central
 Ministry  of  Health  on  this  propnsal.
 Amalgamation  -  -  Research  Centre
 and  the  Hospital  for  Research  and  कटान
 ment  of  Canter  in  Fastern  India  is
 necessary  and  this  issue  hould  be  settled
 expeditiously,

 Under  there  circumstance,  F  urge  upon
 the  Government  to  give  directions  to  the
 Minixiry  for  Gnalising  the  amalgamation
 of  the  two  institutions  immediately.

 ।  also  demand  that  the  Minister  make
 @  aternent  thereon.
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 दी)  है 1  ७.  अति  तीन

 ह.  ALLEGED  सयाए ह, ' हवाव  oF  (ठप दाल  [51
 LANDS  BE  १.  PARMERS.

 PROF.  ।...  TEWARY  (Buxar}  ह
 Mr,  Speaker,  Sir,  with  your  permission,
 I  wish  to  raise  the  following  maticr  of
 urgent  public  importance  under  Rule  977  द

 Sir,  there  is a  long-standing  boundary
 dispute  between  ४८.  and  Bihar  due  to  the
 constantly  changing  mid-stream  of  the
 river  Ganga  affecting  large  areas  in  Ballia
 and  Bhojpur  districts  of  the  respective
 States.  Affected  farmers  of  these  districts
 have  taken  this  dispute  to  Courts  and
 there  have  been  a  aeries  of  प.द्रुद पता,
 The  dispute  has  also  led  to  violent  clashes
 and  claimed  many  lives  in  the  recent
 years.  ?ा  entice  region  is  in  the  भा
 of  unprecedented  tension  पिल छलता हु  foreible
 secupation  af  thousands  of  acres  of  Diara
 land  of  Bihar  farmers  by  ८८.  farmers
 supported  by  the  authorities  of  U.P.
 Especially  in  view  of  the  onset  of  harvrsting
 of  the  Rabi  crops,  the  prevailing  tension  ia
 bound  to  jead  ta  large  scale  violence  and
 bloodshed.

 ।  request  the  Central  Government  to
 intervene  and  restore  theae  lands  to  the
 Bihar  farmers  to  whom  it  really  belongs.

 titi}  च दा. एए!ाटल ए  oF  (ज  जानिए,  Part
 in  कला,  रए -

 SHRI  ।ं.  DENNIS  (Nagercoil)!
 Mr.  Speaker,  with  your  हुन पा इडाबादा
 wish  to  raise  the  following  matier  of  urgent
 public  importace  under  Rule  7  -
 chel  harbour,  which  is  in  the  West  Coast
 of  Tamil  Nadu,  has  to  be  developed  at
 Jeast  थ  ।  Minor  Port.  This  is  the  only
 Harbour  fur  Tami!  Nadu  in  the  Wert
 Coast.  7  ia  an  historical  ancient  दासा
 bour  which  bad  regualr  trade  with  the
 neighbouring  countries.  ach  as  -  Lanka,
 Middle-East  and  -  Continental  countried
 till  recently.  But  it  has  so  far  not  deve-
 loped  and  its  फार एनाड  importance  iu
 vanishing.  If  this  harbour  is  develaped,
 trade  and  commerce  there  would  be  re
 yvived.  Marinr  food-stufis,  mineral  थ
 earths,  fihre.  coir  products  and  other
 products  of  this  area  could  be  exported
 conveniently,  -  the  other  Ports  [०  -
 area  are  situated  far  away,  now  the  export
 potentiality  is  retarded  and  the  people  uf
 this  area  suffer  economically,  ७
 reques!  that  Gavemiment  may  be  pleased  to
 take  carly  steps  for  the  development  of
 Colochel  Port  at  least  as  a  Minor  Port,
 Thank  you.

 (iv)  DevevorweNt  OF  CERTAIN  -  नाम
 WENT  AREAS  IN  HIMacHAL  एड आरे वा:

 श्री.  क्ञष्णदस  सुलतानपुरी  (शिमला)

 हिमाचल  प्रदेश  के  जिला  सोलन,  शिमला
 तथा  सिरमौर  में  डगमगाई,  कपोलों


